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began discussing arrangements lor
the future use of the waters of the 
Indus River system;

(b) the number of officials sent 
abroad for the purpose; and

(c) whether any definite conclusion 
has been reached and agreement 
arrived at on the issue?

The DeiMitY Minister of Irrigation 
and Power (Shri Hathi): (a)
Rs. 7,34,900.

(b) 46 officers and other staff.
(c) The talks axe continuing on 

the basis of the Bank's proposal 
made in February, 1954.
D isplaces P ersons Compensation  A ct

*251. Sardar Hukiyn Singh: Will
the Minister of Rehabilitation be 
pleased to state:

(a) the number of revision peti
tions filed by the Displaced Persons 
so far against the orders issued In 
respect of their claims under the 
Displaced Persons Compensation Act; 
and

(b) the number of such cases as 
had to be adjourned sine die on 
account of the failure of the Claims 
Branch of the Chief Settlement Com
missioners’ Office, Delhi to send the 
files and records of the claims already 
decided?

The Deputy Minister of Reliabi- 
liUUon (Shri J. K. Bhonsie): (a) 25.

(b) Nil.
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South A frican Immigrants Regulation 
Amendment A ct

•258. { ShH Dabhi:
Shri M. L. Dwivedi:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that South 
Africa has under the provisions of 
the Immigrants Regulation Amend
ment Act Ot 1953 which comes into 
force from 1-1-55, in contravention 
of the Smuts-Gandhi Agreement  ̂
prohibited the Indians living in 
South Africa from bringing over 
their wives and children living in 
India; and

(b) if so, whether there is any 
likelihood of the South African Gov
ernment withdrawing the restriction?'

The Deputy Minister .of External’ 
Affairs (Shri Anil K. Chanda):
Yes. The relevant clauses of tiie 
Immigrants Regulation Amendment 
Act of 1953 prohibiting entry of 
certain categories of wives and chil
dren of persons of Indian origin in 
South Africa actually came into force 
with effect from the 5th Octobeiv
1953.




